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[RATYA SABHA] )
S5HRI A. G. KULKARN] (Maharashi, a):
. Madam, I associate mysclf with what Mr. '
"Jadhav has said. It is tolal injustice done !
to the State of Maharashtra.
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SHRI JAGESH DESAI (Muharashtra) :
_Madam, I was essured in this Honse that
after meeting the requirements of the S.zte

- of Maharashtra, gas would bz mede a.ail-
able to the other States. This was the as

. surance given to me in this Houre. But!
I am seeing that Mubarashtra is lelag |
given a stepmotherly treatment by-the Cen- |

. tral Government, These two rerions,’
. Vidarbha and Marathwada, are emnomi—i
. cally the most backuwrd reeions. There-

fore, I would request the Central Go ern-
. ment—] am not saying that everyth'n>
should be given fo Maharashtra—that st
least a fair proportion of the gas should
be given to Meharashtra., There are many
industries in Maharashtra which do not
_ get even the minimum energy re~uirexent.
These two plants are very essentisal. ] esco-
ciate myself with what Mr. Jadhav hac
sald. The Government of Tidia must qive
~ Maharashtra its due shate of pas and this
stepmotherly  attitude towards the State
_ should be diccarded by the Central Govera-
. ment.

 SHRIMATI SUD!I.A§ VIIAY JOSHI
(Maharashtmn) : T also associate myself wih
this.

Need to improye workinrg conditions of
workers engaged In Stoue Industry in
Gularat
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SHRI RAGOF VALIULLAH (Gujarat):
Madam. while associating myself  with
the sentimente express:d by my hoa, col
league I would only lihe to mention thal
from the very beginning I was associated
with this scheme in Cambay. Stone iy
brought fiony Barooch district in Seuth
! Gujarat, but the plece whers the artisans
live is Cambay in Kaira district. The Lon
High Court of Gujaiat had issued .a dizec
tive fo the State Govzrnment that a ccheme
should be formulated for graphite stome
workers. 1 was associated he:ause niost of
the worlers belong to the minority com-
munity and the Chairman of the Minority
Com:mission had taken interest. Unfortuna-
tely, thete is no moenitering either Ly the
banks which had to give loan lo thase
workers after they formed a cooperauve
gsociety, or by the State GovernTent, parti-
cuiarly the Labour Department., 1 would.
therefore, request that a proper scheme
as envisaged by the Guiarar High Court
be formulated for these workers.
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Violatlon of Goveroment’s Orders by
Providemi Fund Organisation
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faty & s®m sxr 3 & @y
w7 ¥ Wigy g W &1 IFA
St RETL W §,  F4FT 9rEd
IFA F AU 7 G4 &7 eqTA
arefay feaq & oix @ 9@ fAy
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